IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 207
IB-135/ND/2023
IA-3055/2023

IN THE MATTER OF:

Canara Constructions and Engineering Pvt. ... Applicant/Petitioner
Ltd.

Versus
Assotech Moonshine Urban Developers Pvt. ... Respondent
Ltd.

Under Section: 7 of IBC, 2016

Order delivered on 15.06.2023

CORAM:

SH. ASHOK KUMAR BHARDWAJ SH. L. N. GUPTA
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Respondent : Adv. Rishi K. Awasthi, Adv. Rahul Kumar Gupta
in IA. No. 3055/2023

ORDER
IA-3055/2023: The prayer made in the application reads thus:

“Dispose of the present application filed under Section 7 of
the IBC, 2016 in view of the settlement arrived between the
parties.”

The IA is allowed.

IB-135/ND/2023: As prayed by the Ld. Counsel appearing for the Petitioner,
the IB-135/ND/2023 is allowed to be withdrawn and is dismissed
accordingly.

Nevertheless, the prayer for withdrawal is made when on 18.05.2023 we had
heard the arguments at length and reserved the petition for the order.
Thereafter, we had to spend considerable time on the petition. In the wake,
the Petitioner and Respondent are directed to pay the cost of Rs. 10,000/-
each to be deposited in the Prime Minister’s Relief Fund within one week. The
receipt of payment of cost should be uploaded on the DMS/record, within the
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